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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 15" OF OCTOBER, 2025

WRIT PETITION No. 40965 of 2025

JAMNA PRASAD NANHERIYA
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Srajan Kashyap - Advocate for the petitioner.

Dr.S.S.Chouhan - Government Advocate for the respondents/State.

Shri Balkishan Choudhary - Advocate for the respondent no.5.
Per:  Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

The Corpus has been brought to the Court by Shri Ritesh Pandey -
Inspector, Thana Gohalpur, District Jabalpur. He informed that the Corpus is bed-
ridden and has been brought to Court in an ambulance. The Investigating Officer
has verified the factum that the Corpus is present in the Court premises.

The son of the Corpus/respondent no.5 is present. Investigating Officer has
recorded the statement of Corpus and she has stated that she has no dispute with
her husband i.e. petitioner and is living with the younger son because he takes care
of her.

Respondent no.5, son of the parties, is present in Court. He states that he
has never objected to the petitioner visiting his house and meeting the Corpus. He

submits that the petitioner sometimes fights with the Corpus and is unable to take
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care of her. He assures that he is taking care of her day to day needs and also her
medical needs.

We are of the view that respondent/Corpus is not in any wrongful
confinement and respondent no.5 has assured that he has no objection to the
petitioner meeting the Corpus at any time as he wishes, provided he does not
misbehave with the Corpus or the family members of respondent no.5.

In view of the above, the petition is disposed of. The petitioner would be at
liberty to visit the house of respondent no.5 to meet the Corpus at any time
whenever he wishes.

The petition is disposed of in the above terms.

(SANJEEV SACHDEVA) (VINAY SARAF)
CHIEF JUSTICE JUDGE
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